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SHRIMATI WANSUK SYIEM (Meghalaya): Sjrl also associate.
SOME HON. MEMBERS: Sjrwe also associate.
Brutal gang-rape of a Jharkhand Police woman

SHRI ANIL DESAI (Maharashtra)Thank you, Mr Deputy Chairman, Sirl
would like to draw the attention of the House to the fact that yesterday the Home
Minister gave clarifications as far as gangrapes are concerned, the machinery which
is being evolved and the security measures which are being taken all over the
States and the country as well. But, | would like to cite an incident which has
taken place after the bizarre incidents in Delhi regarding Nirbhaya and then the
photo-journalist in MumbaiA similar incident has taken place in Jharkhand where
a tribal police woman was gangraped. While she was carrying the dead body of
her younger sisterwho was shot dead, to the funeral pyre, the robbersgecher
on Highway No.75 near Ranchi, Jharkhand and they robbed the entire. faftaly
doing that, they pulled the woman constable and rapedTieee of them were
there. Though five of them have been arrested by the State police, things are
going very slow This is another incident which is bringing shame to the nation. In
fact, the $ate Government of Jharkhand is to be blameesterday a similar
incident took place involving a mentally-challenged, differently-abled, young woman
in Ratnagiri, Maharashtra. While she was sitting all alone and was just waiting for
a relative to come and pick her up at the bus stand, she was taken away from the
place and youngsters aging between 20-25 years — five of them — gangraped the
mentally-challenged woman. This shows the apathy of how we are looking at this
grave problem. The setting up of fast track courts and other measures, as far as
security is concerned, are falling short. In all, this is bringing shame to our
country The way things are happening, women are absolutely not safe. Jayaji just
mentioned that sisters are not safe in the countrgo agree. Unless capital
punishment is given or very strict measures are taken immedigteigs will not
improve. On paper fast track courts are set up, but it should appear that justice is
delivered in time. Unless culprits are taken to task and capital punishment is
inflicted on them, this kind of terromwhich is in front of women of India, is not
going to come downThe standards are going dowWe have to make &frts
with the Sate Government collectivelyResponsibility also falls on the Central
Government which needs fook into this matter and act accordingly
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MR. DEPUTY CHAIRMAN: Shrimati Jaya Bachchan to associate.
...(Interuptions)... All those who have associated themselves with the issue will
be noted....(Interuptions)... The Minister of Parliamentarjffairs to inform the
Home Minister to ensure stringent action against these culprits.
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SHRI BASANARAJ FATIL (Karnataka): Sjrl associate myself with the issue
raised by the hon. Member

SOME HON'BLE MEMBERS: Sjrwe associate ourselves with this subject.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sirl would like to tell you
that we are discussing issues during Zero HodMe have Short Duration
Discussions. Of course, the Ministers are present and answers are gjvsomer
kind of clarification is givenWe have brought in rape casdsme and again, it is
being discussed on the floor of the Hou¥ée make Special Mentions and Zero
Hour submissions but replies to these are z¥om may get a replyor, you may
not get a replyl think, somewhere there has to be answerabllity are all sitting
in the House and discussing about the problems which are everyWiierbave
failed in every aspect of governance tod#ye have no securitye have no
education.We have no healthWe have no governancdll five sthambashave
crashed. | would like you to convey to the Treasury Benches, to the Government
that when Members of Parliament bring in certain problems through Zero Hour
submissions and Special Mentions these should be replied to immediately
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MR. DEPUTY CHAIRMAN: | think, Special Mentions are replied to.

THE MINISTER OF SRATE IN THE MINISTRY OF FARLIAMENTARY
AFFAIRS AND THE MINISTER OF SATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Mr. Deputy Chairman, Sirthe hon. lady Member said,
"There is no governance." When she is raising an issue, she is not getting a
reply.

MR. DEPUTY CHAIRMAN: Jaya Bachchanji, | called you to associate
yourself with the issue raised during Zero Hour

SHRIMATI JAYA BACHCHAN: No. | wanted to say something after the
Minister's reply

MR. DEPUTY CHAIRMAN: | said you have to associate. In any case, the
Government is replying to Special Mentions made in the House.

SHRIMATI JAYA BACHCHAN: Mr. Minister, please sit down.
MR. DEPUTY CHAIRMAN: Don't say like that.
SHRIMATI JAYA BACHCHAN: We have been discussing *

MR. DEPUTY CHAIRMAN: That is all. That is not going on recordrou
made your pointThat is enoughYour opportunity was to associate during Zero
Hour. That was my understandinyou can make such remarks during discussion
but not now ...(Interuptions)...It is not going on record.
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not now | told you to associate yourself during Zero Hour in which you were
interested.

SHRI RAJEEV SHUKLA: Mr. Deputy Chairman, Sirone minute. Nowl have
understood what the lady hon. Member was trying to point out. She said that
though atrocities against women were discussed in the House but the Minister of

*Not recorded.



Matters raised [27 August, 2013 with permission 367

Women and Child Development could not come to the House to respond to the
issue. Last time when the Bill had been brought she has spoken at length. She
spoke in an elaborative manner on that Bill. The other day also the Minister of
Home Affairs gave an elaborate reply to the clarifications sought by the hon.
Members in the House. If the hon. Member wants a discussion, she can give a
notice. | will definitely ask the Minister ofWomen and Child Development to
clarify her points....(Interruptions)...If you want a discussion, we can allot the
time....(Interruptions)... That is the right of a Member

5t Suwwmfe: Afiew o 22 (@@@u’).. Mr. Minister, the main point is, as for
Special Mentions, Ministers are expected to reply to the Members. Please ensure
that. ...(Interuptions)... Now, Special MentionsThose who want to lay on thEable
of the House, they can do so no8hri Mansukh L. Mandaviya, you can lay it on
the Table.

SHRI MANSUKH L. MANDAVIYA (Gujarat): No. | want to read.
MR. DEPUTY CHAIRMAN: You can do so before the House adjourns.

SHRI MANSUKH L. MANDAVIYA: Okay. | will read before the House
adjourns.

MR. DEPUTY CHAIRMAN: Now we shall take up Special Mentions. Please
lay them on theTable of the House...(Interuptions)...

DR. NAJMA A. HEPTULLA: Sir, | am on a point of procedure. Siow it is
1 o'clock. Please take the sense of the House, and then only continue.

MR. DEPUTY CHAIRMAN: Yes, you have made a valid point. | hope the
House will agree for disposing of the Special Mentions by laying them on the
Table of the House, and then we will adjourn for lunch.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir it can be done in the evening.
Sir, you better adjourn the House for lunch, and then take up the Special Mentions
in the evening.

MR. DEPUTY CHAIRMAN: Laying of Special Mentions will take only two
minutes.

SHRI M. VENKAIAH NAIDU: But that will not serve the purpose.



